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example should be set that this kind of
totally uncivilised behaviour would not be
tolerated by the scciety. That is the most
important thing.

THE DEPUTY CHAIRMAN : Now, we
take up the Calling Attention to matter of
urgent public importance.

RE. CALLING ATTENTION TO
A MATTER OF URGENT
PUBLIC IMPORTANCE

Problems being faced by Mills
running under National Texthes
Corporation and action taken by the
Government in regard thereto

SHRI GURUDAS DAS GUPTA
(West Bengal: Madam Deputy Chairman,.
I call the Atienlion of the Minister of
Textiles to the problems being faced by the
mills running under the National Textiles
Coipoiation and the action taken by
Government in regard thereto.

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRIG.
VENKAT SWAMY): Madam Deputy
Chairman, the National Textile Corporation
has been incurring massive losses since its
inception due mainly to old machinery,
low productivity, surplus labour force, high
raw" material costs, low capacity utilisation
and so on.  National Textile Corporation
has, thus, accumulated a cash less of
Rs. 2300 crores (Prov.) upto 31st March,
1993 of which Rs. 1800 crores have been
reimbursed by ~ the Government through
loans. Government has also waived/subsi-
dised payment of interest amounting to
Rs. 1163 crores onthe loans given to
National Textile Corporation.  The severe
burden imposed upon the national exchequer
by this performance of National Tsx-tile
Corporation  called for new intiatives in
order to ensure its continued survival,

Government have, therefore, approved a
strategy to turn around the mills of National
Textile Corporation, The key elements of the
strategy are selective modernisation, financial
and managerial restructuring and
rationalisation of surplus workforce through
the Voluntary Retirement Scheme (VRS). The
question of closure or retention of the
individual mills of NTC shall only be taken up
after assessing the impact of labour
rationalisation currently being, effected
through VRS and other relevant factors on
their viability. Such a decision would only be
taken after exhausing all other options and
protecting the interests of the workers.
Government are accordingly willing to sup-
port any concrete and financially viable pro-
posal for the cooperativisation of mills of
NTC provided it has the consent of all parties
concerned.

The Turn Around Strategy provides an
outlay of Rs. 689 crores for rationalisation of
surplus officers, employees and workers, Rs.
533 crores for selective modernisation, Rs.
2C0 crores to meet the requirement of 1
quidity during the period of transition of
implementation of the Turn Around Strategy
and Rs. 50 crores for the creation of a
Rehabilitation Fund for retraining and
redeployment of the rationalised employees.
The Modernisation Plan would lead to the
induction of imported production tchnology to
improve the present levels of utilisation and
productivity in order to maximise contribution
level on existing product mix and also
increased production of high value added
products. Such modernisation, accompanied
by reduction of surplus work force and appto-
piiate financial restructuring, is expected to
result in the turn around of National Textile
Corporation at the end of three years.

The Turn Around Strategy has already been
put into implementation. The Voluntary
Retirement Scheme has been well received;
modernisation schemes with an outlay of Rs.
40.07 crores are under implementation; an
amount of Rs, 100 Crores
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has been released to National Textile Cor-
poration during 1992-93 in addition to nor-
mal budgetary support, to meet its require-
ment of interim liquidity, schemes for the
training and rehabilitation of workers ratio-
nalised under the Voluntary Retirement
Schtme have been drawn up and approved
and are already under implementation.

However, seven of the nine Subsidiary
Corporations under National Textile Corpo-
ration, have been referred to the Board for
Industrial and Financial Reconstruction
(BIFR). BIFR is expected to determine and
enforce measures for the revival of these
companies with the consent and concurrence
of all parties concerned.

SHRI GURUDAS DAS GUPTA:
Madam, the statement of the hon. Minister is
not based on facts, does not speak the truth
and tries to hide the plan of the Government
to surreptitiously close down about 34 NTC
milk in the country and off-load about
70,000 workers of our country. The Minister
states 'hat a decision has not been taken
whether to close or keep them and such a
decision would only be taken after
exhausting all other options and protecting
the interests of the workers. That means that
the Government says that a decision to close
down the mills has not been taken. This is a
statement which I would like to challenge on
the floor of the House. The National Textile
Corporation, holding company, had send a
fax message to the subsidiaries in the
country, including toe WBABO situated in
Calcutta. At the end of the fax message, it is
categorically stated that the cotton which is
being collected to be delivered to the mills
for production should not be given to those
mills which are slated for closure or merger.
Let me read this. Madam. This is a fax sent
by Mr. R. L. Kapur from the NTC, New
Delhi. At the end, it :s stated, "The release of
this cotton should not be to the mills which
are either slated for closure or merger". This
means that the Government is directing the
NTC management to withhold the supply of
cotton to those units which

it considers to be meant for closure or merger.
Therefore, the cotton supply is being
suspended and this is being done to close ;the
production, to close the mills, without declaring
closure. A method that used to be taken
recourse to by the private sector is now being
taken recourse to by the Ministry of Textiles
violating all the labour laws in the country.

Secondly, there is another piece of in-
formation, another telex message, from Mr. R
M. Jain, General Manager-Finance, to all the
subsidiaries, including that which is situated
in Calcutta. In this telex message, Mr. Jain
categorically states that the credit will be
given—credit means working capital—, the
woiking capital has been arranged by the
holding company to run the mills. It is
categorically stated—I quote— "The credit
will be given only to the viable mills. The
NTC will certify the names of the mills which
are going to be viable". This means that the
death certificate is being prepared before the
patient is dead.

Therefore, Madam, the hon. Minister of State
for Textiles is misleading the House. The
Government has already decided to close
down the mills and it is taking the course of a
surreptitious  strategy so that J it can take
Parliament by surprise, it can take the trade
unkms by surprise, ft can create a situation
when the closure of the mills becomes a fait
accompli. Madam, let me just give one or two
examples. At the present moment of time,
there is a mill in Lncknow which has been
closed by the NTC, violating an order of
the Labour Department of the Uttar Pradesh
Govern- ment. The Labour Department of the
Uttar Pradesh Government has declared the
closure illegal on 2nd January, 1993. Even this
decision of the State Government, under
which the NTC comes, is being violated. At
the present moment, production is suspended
in a number of mills in the country including
three mills in West Bengal. Production has
come to a standstill. The main reason is that
there is either no money to procure cotton  or
no money to pay wages.
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In West Bengal, Madam, eleven textile:
mills were producing much below their capa-
; city because they did not have cotton. This:
was the situation three months back. Last
month they could get some money to procure
cotton but at that point of time they did not
have the money to pay wages to the workers.
Therefore, the Government is playing a
dangerous game, a dangerous game to close
down the NTC mills. What is the reason ?
The Government has a definite strategy and
that definite strategy is to close down the
NTC mills step by step and hand over the
textile market to the tycoons like Reliance,
Bombay Dyeing, Century, etc. It is the game
of the Government. In the name of lack of
viability, absence of viability, it has
undertaken the job of surrendering the entire
textiles, the supply of entire textiles, to the
private sector undertakings; otherwise, how
can the Government explain the situation ?
The NTC was" set up in the 'seventies'.
There were 125 mills; The reason for taking
over the mills by the NTC was obsolescence.
These mills were rendered sick by the
managements and the Government had taken
over these mills to run them and produce
low-value textiles for the common people.
That was the strategy for taking over the 125
textile mills. But let us examine it in derail.

What was the amount of money that the
Government had spent to modernise these
units which were- made sick by their own
delinquent managements ? Since 1968 the
Government had spent only Rs. 432 crores
or Rs. 433 crores in all for 125 mills which
were. sick once upon a time and which were
left by the delinquent managements. Why
were no more funds given ? Why didn't the
Government spend enough funds to
modernise  these mills  which the
Government had taken over with one old
declaration that it should be made, viable
and there should be Government funds to-
make these units viable ? Why were no
funds forthcoming ? This is not the full
story. It is not that only Rs. 432 carers, were
spent. The full story lies elsewhere. In
1986 there was a five

year plan initiated by the Ministry of Textiles
and Government of India. They had allotted
Rs. 750 crores and the fund was called
'Textile Modernisation Fund'. It had Rs. 750
crores. The IDBI was the nodal agency. What
was found at the end of the third year ? It was
found that the IDBI had allotted Rs. 883
crores for modernisation. It was a very good
news. They had increased their sum. But out
of that Rs. 833 crores—Madam, you believe
it or not—only Rs. 43 crores were given to
the NTC. The rest of the funds, which was
around Rs. 840 crores, was made over to the
private sector. When the Government did not
have the funds to modernise its own mills
which were taken over as sick, there was
enough funds to give to the private sector.
This is where the conspiracy begins. We don't
have funds for the NTC but we do have funds
to give money at a very low rate of interest to
the private sector. Why was it done ? Why
was public money. Governmeat money,
bank's money allowed to be diverted to the
private sector ? Therefore, the argument of
obsolescence is a manipulated argument.
These mills have been deliberately made sick.
Funds were withheld. Fund meant for the
NTC have been diverted to some other
people. Therefore, it is not that the NTC is
sick because of the trade unions, it is not that
the NTC .is sick because they don't have
orders, it is not that the NTC is sick because
productivity is low: NTC is sick because the
Government had decided to make it sick.
That is the deliberate attempt on their part.
This is number one charge, against them, by
me. ,

Secondly, what was the suggestion of the
NTC to make it viable ? The NTC suggested
that the total production of janata cloth
should be increased from 100 million square
metres to 150 million square metres. The
NTC wanted to increase the production. The
NTC was meant to produce low value textiles
for the common people for whom the
Minister has enough. tears In the Oiiestion
Hour the Minister was speaking for the
people living below
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the poverty line and he said that the NTC was
meant to produce low value textiles for the
common people, for the people who are
below the line of sustenance. That was the
election manifesto of the Congress party. The
NTC wanted to produce 150 million square
metres of doth instead of 100 million square
metres. But the Textiles Ministry did not give
the permission and because of that a large part
of its installed capacity was idle. So, the idle
capacity was there because you did not allow
the NTC to produce Janata cloth. This is the
second factor by which the NTC has been
turned sick today.

Thirdly, the DGS&D and the Defence
Department used to purchase a large con-
signment of their textile  requirement
from the NTC mills. For that there was a
system that the NTC would be given preference
as a single tender system. There was a system
called 'single tender system'. The NTC used to
produce and supply a large volume of the
textile requirement of the Defence
Department. Suddenly, that system was
changed. The protagonists of free tride
economy, the protagonists of free market
asked  the NTC to compete with the most
modern mills with its obsolete machinery.
They wanted the NTC to compete with the
modern mills. But they did not give funds to

modernise its machinery. As a result the
total supply of NTC -fo the Defence
Department has nearly been half. That is the

reason why the NTC is sick today. The NTC is
sick because you did not give funds. The NTC
is sick because the modernisation fund was
diverted to private sector. The NTC is
sick because you did not want them to
produce enough Janata cloth for the people.
The NTC is sick because it was not allowed to
supply textiles to the DGS&D and to the
Ministry of Defence. That is why the NTC is
on the verge of collapse. It is not that they
have decided to close down 20 or 30 mills
because those were on the | verge of collapse.
The reason for the collapse is a
calculated strategy on the part of the
Government to liquidate the NTC. What is the
situation ? The more i we are civilized the more
ill-clad are the
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people of our country. The more ill-dad the
people of our country are, because low
value textile is not being produced,
[Madam, three years back the per
capita consumption of textiles in our
country was 8 metre and today the per
capita consumption of cloth in our country
has gone down to a little less than 7
metres. Madam, 1 was a member of the
National Commission for Rural Labour.
A survey was conducted about the
eonsumption of textiles by the families
belonging to the ! agricultural workers.
The survey report says—that was not a
report of the Left- ist party—90 per cent
of the women folk belonging to landless
agricultural labour families of the
country do not have more than one
sari and 95 per cent of the  male
members of the landless agricultural
labour families do not have more than one
dhoti. Seventy per cent of the children
are ill-clad. The consumption of cloth
has come down because you are

producing less. The low value
textiles are only produced by N.T.C.
mills and N.-T.C1 mills are suspending

production. They have been asked to
suspend production because they don't
have money; they don't have the
working capital and they have a corrupt
management. More corrupt are the
officials in the Ministry of Textiles. As a
result the NTC is on the verge of a total
collapse. This is an anti-social strategy
of the Ministry of Textiles. What is the
repercussion of the step-by-step  closing
down of the NTC mills ? We will have
less cheap cloth. Common people belong to
the low-income group and they will face
a price rise. During the last one year,
cotton production has gone down, cotton
consumption has gone down and the price
of low-value textile has increased by 25 per
cent. We are not interested in ~ Bombay
Dyeing. Neither are we interested in
Reliance. Reliance has increased its profits
because it has been allowed to exploit the
textle market. It has been given
privileges. As a result the entire textile
market is being exploited by the tycoons.
The NTC is a medium-sized industry and
it is on the verge of collapse. A time will
come when
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there will be less production of janata cloth
and as a result cloth consumption will come
down and the people of the country will be
less clad than they had been five yeais back or
three years back. In conclusion, I request the
hon. Minister to let us know whether it is a
fact that a Textile Fund was set up in 1986. Is
it a fact that 90 per cent of that fund was
diverted to the private sector ? Who is going to
explain that ? Who is responsible for it ? The
bank funds were utilised by the private sector.
Who allowed it ? He has to explain why
enough funds had not been given to the NTC
for modernisation. This is my first question.
The second : He speaks of Rs. 535 crores for
the revifalisation programme of the NTC.
Where from is the fund coming ? He speaks of
the amount, but refrains from naming the
source. I know, the Textile Ministry had
approached the World Bank for funds to
modernise the NTC. The World Bank refused.
They had one condition. They were interested
in giving funds if the NTC was privatised.
Since the demand cf the World Bank was not
met, it was not given. They proposed to do it
after some years; after NTC is liquidated. At
this point of time since they cannot privatise
the NTC, the World Bank refused to give the
money. I know, the IDBI refused to give
funds. The IDBI or some organisation diverted
the entire fund to the private sector in 1986.
Now it has decided that it will not give funds
for modernisation. My second question is :
Where from the funds for modernisation of the
NTC will come. How long will the
Government take to modernise it ? I believe
the Government is interested in paying the
funeral charges, but it is not interested in
paying the hospital expenses for nursing the
health of the ailing patient. I would like to
know, when the fund will come, who will give
the fund and how much time it will take to
modernise. My third question is : Is it true that
employees under the name of Voluntary
Retirement Scheme are being retrenched
forcibly ? The Voluntary Retirement Scheme
is a voluntary thing. But it is being
implemented

in such a way that the workers arc being
threatened that if they don't sign the
application, tomorrow they will be thrown out
of the factory, they will not be allowed to
enter the factory. I would like to know, how
the Voluntary Retirement Scheme is being
implemented. My fourth question is : Why are
they surreptitiously executing this plan ? Why
arc they not taking the trade unions into
confidence ? Why are they not discussing it "?
Why are they not exploring the possibility of
selling fixed assets, obsolete, fixed assets ? I
do not say that the viable fixed assets should
be sold. Why are they not discussing the
question of selling the obsolete fixed assets
apart from land 7 If they have decided to sell
off the surplus land of the NTC mills, what is
the modality ? I apprehend that if the job of
sale of the land is given to the NTC
management, there will be exefiange of
commission payment and that is going to
impair seriously the interests of the mills. So, I
would like to konw as to what the mechanism
is if they would like to sell this land, how that
is going to be done and, in what way, that will
be done so as to assist the modernisation plan.
Lastly, Madam, my question is, is it true that
the Government has already decided to dose
down 14 mills—I have the list with me—and
that it has also decided to close down 20 more
mills under the slogan of 'merger'? 1 would
like to knew from the Minister as to who the
author of this pernicious Textiles Policy of the
country is which is not oniy against the
working class but also against the common
people and it also, runs counter to the promise
that the Congress has given in the last election.
Thank you. Madam.
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(a) Mills which have for

potential

profit and have made cash profit have been

dentified; (b) Mills which are in the margin of
viability; (c) Mills which are to be faded out
as a result of amalgama-

tion, merger, etc.; (d) Mills which are
identified for closure.
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Kindly tefer your fax No. D.O. No.
18011/1/93 NTC(I) regarding time-bound
Action Plan for closure! merger of units as
per Government decision. Action Plan sent
through courier today for perusal and
approval. Warm regards,

(S. K. CHAKRAVORTHY) CM.D "
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"Kindly refer you fax No. D.O. No
18011[1193 NTC(I) regarding time-bound
Action Plan for closure [merger of units as
per Government decision ( ). Action Plan
sent through courier today for persual and
approval. Warm regards,

S. K. CHAKRAVORTHY, CM.D."
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THE DEPUTY CHAIRMAN : Mr. V
Narayanasamy. We have two minutes only I
don't think there is any point in askin; you to
start your speech in those two minutes.

SHRI V. NARAYANASAMY (Pondi
chery) : After lunch, I will speak, Madam

THE DEPUTY CHAIRMAN : I must
remind that those who give a notice o Calling
Attention should speak strictly according to
the rules. Now there is change in our
tradition and some people from various
political parties startet speaking. So, we have
deviated from our rules.

Another thing which I should remind the
Members is, in a Calling Attention a person
in whose name the Calling Atten turn notice
is given gets about 15 minutes time and the
other Members whose names are there,
should only ask pointed ques tions taking five
or six minutes. We usee to have Calling
Attention notices almost every day or on
every alternate day, So, we can accommodate
more Calling Attention notices on different
subjects which are of concern to the Members
and which will have effective participation of
the Members and which will get effective
response from the Government.

F[ ] Transliteration in Arabic Script.
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This is my observation and experience or all
these years in the Chair and also as a Member
and I hope that the Members will abide by it
so that we can accommodate more subjects
and more Members also.

PROF. SAURIN BHATTACHARYA
(West Bengal) : Madam, you should not have
pointed out Mr. Gurudas Das Gupta because
he is the initiator of the discussion. Only
others should have been mentioned.

THE DEPUTY CHAIRMAN : It is in his
name and he has initiated the debate and he
has made the ground work. He wants the
Government's attention to be drawn and he
has made the ground work and, out of that, the
Members can find out points and frame
pointed questions or if they have their own
pointed questions, they can ask. This is my
suggestion to the Members. This has always
been the tradition.

SHRI V. NARAYANASAMY : From the
Minister's statement also they can pick out
points and put questions.

THE DEPUTY CHAIRMAN: Yes.

Now, the House stands adjourned for lunch
till 2.30 P.M.

The House then adjourned for
lunch at thirty-one minutes past one
of the clock.

The House reassembled after lunch at
thirty-four minutes past two of the clock,

The Vke-Chainnan
in the Chair.

(Sved Sibtey Razi)

CALLING ATTENTION TO A MATTER
OF URGENT PUBLIC IMPORTANCE
Problems being faced by the mills running
under the National Textiles Corporafion
and action taken by the Government in
regard thereto—Contd.

THE VICE-CHAIRMAN (SYED SIB-rEY
RAZI) : Shri V. Narayanasamy.



